FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. NTL Electronics India Limited
2 26.04.2002

3.| Authority under which Corporate Debtor is :
incorporated / registered RoC-Delhi

4| Corporate Identity No. / Limited Liability
\dentification No. of corporate debtor W2 09DL2002PLC15! -

5.| Address of the registered office and principal Registered office:305, Guru Amar DassBhawan
office (if any) of corporate debtor 78, Nehru Place, New Delhi, Dethi-110013

6. | Insolvency commencement date in respect of 27.08.2019
corporate debtor (Order known to |RP on 13.09.2019)
Estimated date of closure of insolvency 22.02.2020 (180 days from the Insolvency
resolution process Commencement Date)

Name and registration number of the insolvency NAME - PREETI JAISWAL

professional acting as interim resolution professional | Regn. No.IBBlHPA-OO‘lIlP-POO523/201 7-2018/
10948

ADDRESS- A-3/312 Milan Vihar Apartments

72, IP Extension, New Delhi, National

Capital Territory of Delhi, 110092

Regd. E-mail: capreetigoya|@gmail.com

ADDRESS: 405, Arunachal Building,
Barakhamboa Road, New Delhi -110001.
Email : ip,capreetigoyal@gmail.com

Last date for submission of claims 28.09.2018
Classes of creditors, i any, under clause (b) of

o.| Address and email of the interim resolution

professional, as registered with the board

+0.] Address & email to be used for correspondence

with the interim resolution professional

1

12| sub-section (BA) of section 21, ascertained by NAG
tf\ehtedmresolxmonpmfessional
+3.|Names of insolvency professionals identified to NA

act as authorised Representative of creditors in@
class {three names for each class)

() Relevant forms and
(b) Details of authorized representatives are
available at:

FORTHE ATTENTION OF THE CREDITORS OF NTLELECTRONICS INDIALIMITED

Notice is hereby given that the National Company Law Tribunal (New Delhi) has ordered the commencement
of Corporate Insolvency Resolution Process of NTL Electronics India Limited on 27.08.2018, however, order
became availabletoIRP0n 13.09.2019.

The creditors of NTL Electronics India Limited are hereby called upon o submit their ciaims with proof
on or before 28.08.2019 to the Interim Resolution Professional at the address mentioned against
Entry No. 10above.

The financial creditors shall submit their claims with proof by electronic means only.All other creditors may

submil_medaims with proof in person. by postorbydecﬂommns

14. (a) http:llwww.ibbi.gov,inldownloadform html

(b) Details: ... .

offalseor proofs of claim shall attract p;malties.
Sd/-
PREETI JAISWAL
Date: 16th Sept.2019 olution Professional)

e TliErs
% wI.. BUBARE03/2017-2018110048

-,

Place: New Delhi




